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INTRODUCTION 

f. 1, the Chairman of the Committes on Estimates for the vyear 1991-92, having been authonsed by the Committee in this behalf, 
Present this report on the Budget Estimates for the year 1991-92 
In respect of the Forests Department. 

2. A brief summary of recomme ndationsfobservations of the Committee is given in Appendix-l. The summary is not exhaustive 
and for full recommendations or observaticns of the Committee, reference should be made ६0 the mamn report. 

3. A brief record of proceedings of each meeting 85 been kept separately in the Haryana Vidhan Sabha Secretariat. 

4. The Committee feel grateful to the Commissioner & Secretary to Government, Haryana, Finance Department and the representatives of the various Departments who appeared before them from time to time. The Committee would also like to pay special thanks to the Commissioner & Secretary to Government, Haryana, Forests Department, Principal Chief Conservator of Forests and other Officers of the Depart- ment who n ot only presented the functioning ard problems of the De- partment very competently but also helped the Committee in getting a clear overview of the Ferests Department 

5. The Committee 15 also thankful “to the Secretary, Haryana Vidhan Sabha, the Committee Officer/Officials for their whole-hearted cooperation and assistance given to them. 

Chandigarh, OM PARKASH BERI 
the 4th March, 1992. Chairman 

Committee on Estimates



REPORT 

The Committee on Estimates for the year 1991-92 consisting of 
nine Members, were nominated by the Speaker on having 
been authorised by a motion moved and passed by the Haryana 
Vidhan Sabha in its sitting held on the 12th -July, 1991 and notified 
vide Haryana Vidhan Sabha Secretariat notification No EC-1/1891-92/ 
46 dated the 26th July, 1991 

s e 

2, Shri Om Parkash Beri, M -L.A. was appoirted Chairman 01 
the Committee. 

3. The Committee held 29 sittings at:Chandigarh and 14 sittings 
out side Chand igarh’ till the finalisation of this Report. 

4. The Committee scrutinised the replies received from the 
Government in connection with the outstanding recommendations/ 
observations of the Committee telating to the years 1984-85, 1985-86, 
1986-87, 1987-88, 1988-89, 1989-90 and 1990-91 pertaining to the Excise 
and Taxation, Industries, Focod and Supplies, Town and Country 
Planning, Tourism, Animal Husbarndry & 50001 Welfare Departments 
The Committee dropped . the recommendations/cbservatiors where they 
felt satisfied with the actions taken by the Government The observa- 
tions of the Committee on the remaining recommendations/ 
cbservations in respect of these Reports are contained in Appendix 
Il to this Report - 

5. The Committee while scrutinising the replies received from the 
Government relating to the pending paras of the previous reports. have 
experienced that the replies thereof are not being sent by some of the 

- Departments in time 

The Committee take a serious view and recommend that the 
Finance Department should issue fresh instructions to all the 
concerned departments 50 that such replies are sentin time. In 
order to streamline the functioning of the Committee 

6. . The Committee selected the following departments with 
a view to s@crutinise the Budget Estimates for the year 1991- 
92 :—(i) Forests (ii) Irrigation 

7. The Committee could not scrutinise/frame the questionnaire 
on-the Budget Material relating to Irrigation Department for want 01 
time. 

8 The Committee also scrutinised the Supplementary Estimates 
(Ist instalment) of the Haryana Government for the year 1991-92 and 
examined the representatives of the Finance as well as other Departments 
concerned with the demands and submitted its Report therecn to the 
Vidhan Sabha on the 17th December, 1991.
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ACTIVITIES OF F(ORESTS DEPARTMENT, HARYANA 

9. Haryana 13 primarily an agricultural State . 827 of the total area is under agricultural crops. Only 3.8 % of the total area is under forests. When the State of Haryana was created, the area declared as ‘forests was 1,36,237 hectares. Although this area was defined 85 forests it was not fully stocked At present the area under forests is 1,68,734 hectares. . ’ - 

. "The State Forests Department has undertaken a number 01 Schemes to Increase 85 well as improve the forest areas. The major schemes that have.been undertaken are as follows :— - 
[ 

State Plan Schemes. 

Forestry Group Schemes. - ’ 

Soil Conservation Schemes 

Afforestation of Wasteland and Agroforestry. 

B
N
 

E.E:C. aided Aravali Project. 

Centrally Sponsored/Central Sector Schemes 

1 Drou‘g htfi'rone area programme (एक) 

2, 06561 Development programme (DDP) 

3 Jawahar Rozgar Yojna. ) 

Area oriented fuel/Fodder. 4 

5. Integrated wasteland. 

6 Decentralised People Nursery. — ) 

Collection' & distribution of forests seeds. - N , - 

7 

‘8. 06९४. of infrastructure for protection of forests. 

9. Minor Forest produce including medicinal plants.- . ' 

Development of Forestry, utiizing waste lands along rails, rpads and canals has been the main forte of the State Forests Department apart from farm forestry. After the_Constitution of the National Waste land Development Board this aspect of development of waste lands has received national importance. In fact, the State of Haryana represents the type of Social Forestry that was to commence about two decades later in the rest of India. * The State has now घी ' 8168 of about 7.70% of: (5 ‘total शाप पाए एंड tree cover. The _notified - forest area, bulk of which’ is State owned and confined to Ambala’ Shivaliks and rail, road end canal sides constitutes 3.8% of the total zrea. ' The remaining 3.9% is in the farm of village Wood 1.65 owned' by the" . 

Al 

»
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community and yet to be notified and farm forestry in the shape of either perip heral planting on agricultural lands or In comgact blocks, This significant increase of forest area fiom 3% in 1966 has been possible due to increased financial allocations and streriuous efforts. In order to maintain the ecological balance of this predominantly agricul- tural State and to meet the bonafide demands of fuel and fodder of the local inhabitants, natural raw materal for peper pulp and other forest based industries, special emphasis has been laid on the develop- ment of forests resources in our State, - 

The seventh plan witnessed 8 spurt in forestry activities. The leval of expenditure 'viz-a-viz- the expenditure incuned during the Sixth plan indicates hefty increases. This has been possible due to an awakening at the national level regarding development and conservation of the environment. The most important part of the enviorn ment happens to be forests and hence the increase in investment by way of planned development of forests has not been lost sight 01१81 the time of plan allocation. For the Seventh Plan period (1985-90) an amount of Rs. 6,400 lac was approved under Forestry Group Sche mes and Rs. 500 lac under 5.0. Group Schemes respectively from the State budget for planting an area 1.22 lac hectares of land with tree species. This activity was designed to considerably iicrease the forest cover of the State. 

However, due to financial stringencies and' other pressing needs of the State, expenditure on Fore stry snd Soil Conseivation Group Schemes was restricted to Rs. 5718 180 and Rs. 374 lac, respectively, thus achiey- ing a physical targetof 1.04 lac hectares. 

Farm Forestry continues to be a very important plan of forestry activities, as 1t stresses tree consciousness among kisans and at the same time 15 a highly profitable proposition when the tice Crops ars raised on agricultural lands in an integrated fashicn. ' 

EIGHTH FIVE YEAR PLAN 

The tempo generated in the previous plans’ is to be continued with vigour during the 8th plan as well. Besides the on-going schemes new thrust areas like Aravalli Hills, saline alkali-areas, degraded forest areas etc. have been tdentified for treatment on project basis, 

A detailed project for affoiestation of common lands in Aravallj Hills with E.E.C. financing 1s being implemented in the State since 1990-91," Th: total outlay  of this projsct 15 Rs. 4815 crores and will run over 8 period of 8 years. The Government of Haryana provided an outlay of Rs. 300 lacs durtng the vyear 1990-91 mainly for development 01 Infrastructure like office and residential buildings, purchase of machinery, equipment and appointment of various field level functionaries. During the current year an amount of rupees 593 lacs has been provided for thisproject. 
s 

-Similarly for the development of Kandi areas of the State, 8 detailed integrated project for World Bank finance has been prepared and 15 under implementation from the year 1990-91. This will run over 7 years ‘The" outlay for the 1990-91 was rupees 88.33 lacs.
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The project is being implemented under the over 8॥ contiol of - Agri- 

- culture Department. Out lay for 1991.92 is provided as rupees 
89.74 1805. . 

Project report for afforestation of wastelands and agroforestry 
has been submitted to Government of India for finance by the World 
Bank. The proposed project envisages an expenditure of rupees 74.50 
crores. ही 

The proposed outlay for forestry during 8th plan period. is likely 
to be of the order ofrupees 172.70 crores and that of soil conser- 

~Jation schemes will be ‘rupees 8.00 crores. s 
| 

20-POINT PROGRAMME (GREEN HARYANA CAMPAIGN) 
’ 

Aspointed out above, the forest area/tree cover in the State is . 
much less than envisaged in the National Forest Policy. This fact has 
been recognised by the Government of India. For- this very purpose, 
*Greening of Haryana Campaign’’ was launched in the year 1990-91, 
and a target of raising plantations over 60,000 hectares was fixed. 
To ensure that achivement of this huge target, all government and 
non-government agencies were involved. 
L~ 

-The targets set under the programme have baen completely 
achieved. During the current year against 8 target of raising planta- 
tions over 60000 ha. has been set.by the Government of India. To 
achieve these targets, the department has completely .geared up its 
machinary, Nurseries, containing approximately 12 crores seedling of 
different species suited to the agro-climatic conditions of the State, 
have been raised. The department has achieved a target of  raising 
plantations over an area of 54,625 ha. upto 30-11-1991. 

SPECIES PROPOSED TO BE PLANTED 
, B - 

Keeping inview the agro-climatic corditions, the various needs | 
of the people and multiplicity_of sites available for planting, the 
department has specified the species to be planted Zonewise. 
Mainly the species include Shade, Timber, Fuel, Fodder Ornamental 
and Fruit trees. ४. 0~ 

PROPOSED ACTIVITIES DURING THE YEAR 1991-92 

The thrust that had been generated during the 7th plan perod 
is continuing unabated during the vyear 1991-92. The  allocations 

. approved “under the State Annual Plan for the year 1991-92 are 
85 under :— 

Sr. Budget head (State Sector) . Rs. in 
No. . : lacs. . 

1. Forests ' . 2250 

2. Soil Conservation I . 110 

थे. 
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GOVERNMENT OF INDIA FUNDS (CENTRAL SECTOR) 

(i) DDP/DPAP 7" 271.01 

(i) J. R.Y. 50.00 

(iii) Centrally Sponsared Scheme 1167.00 

(iv) Kandi Project. 89.74 

Total of State & Central 3937.75 

RESEARCH ACTIVITIES 

Researeh Activities are being implemented by Development Circle, Research in silviculture, selection trial and genetics are going all nver the State. Mist Chamber has been installed at Pinjore for propog.uon by cuttings from 0105 trees. It has proved 8 good success. Research activi- ties regarding introduction of specles in Alkali/Saline 8168 1n collaboration with CSSRI Karnal and FRI Dehradun is in Progress. Besides, many new Research Projects have been undertaken by HAU Hissar for which adequate finance is being made available. 

REVENUE FROM STATE FORESTS 

Forests Department 15 essentially concentrating on acological up-gradation through forestry practice. Apart from this Major concern, Forests Department is spreading the message of tree consciousness among the Kisans and has proved that tree cultivation is eccnomically valuable when done alongwith agricultural crops. This activity of Farm Forestry is subsidized by the State to a large extent. Though the State owned forests are very small 10 extent, still the revenue from the foresis is showing continuous uptrend. The revenue realised during the last five years is as under :— 

Year Revenue (Rs. in 1805) 

1986-87 654.86 

1987-88 ’ 679.34 

1988-89 ह 707.29 
1989-90 849.00 

1990-91 966. 25 

. 1991-92 800.00 Estimated



B 
DEPARTMENTAL LOGGING 

% . 

The contractor systemof working has been completely. replaced 
by departmental logging wing under the supetvision of a Chief Con- 
servator, who 15 assisted by five Divisional Forest Officers. The said 
wing undertakes green fellings of trees and on an average handles 
approximately 75.000 Cubic meters of- standing trees annually 
Bulk of the wood is disposed off by open auction from sale 
Depots, by direct supply to paper mills, PWD (B&R) and sugar 
mills. Charcoal 1Is being manufactured for use in the ,State Govern- 
Smert Departments and partly is disposed through sales to other 
tates 

A significant part of the wood is converted into value added 
products- like furniture and crates . 

The State Government has constituted the Forest-Development 
.Corporation in order to watch the Interest of the farmers, who 
were .till now.at the. mercy of the market forces. The Corporation 
has started negotiations with the farmers for.purchase of Eucalyptus 
wood yrown on the farm lands 

ORGANISATIONAL SET UP OF THE DEPARTEMNT . 

10. The Department is headed by the. Principal Chief Consarvator 
of Forests, who is a senior officer of LF.S cadre with headquarter 
at Chandigarh 

H eadq’Uarter L, 

The.following Officers assist the Principal Chief Conservator of- 
Forests at headquarter :— 

_ Conservator of Forests, Headquarter. 

Chief Wild-life warden, Haryana. . 

Chief Conservator of Forests, Production Circle. 

की
 

७ 
N 

दी
 

Managing Director, Haryana Forest Development- Corpecra- 
tion - 

5. Chief Conservator of Forests, Social Forestry Project. 

6. Conservator of Forests, Development Circle, Pancukula. 

Field Offices . 

The following field offices are functioning under the, administra- 
tive control of the Principal Chief Conservator of Forests, Haryana — 

1. Chief-Gonservator of Forests (Project Director),” 

» 2. Conservator of Forests, North Circle, Panchkula:. 
o 

~ 

3 

न 
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Conservator 01 Forests, South Circle, Gurgagn. 

Conservator of Forests, West Circle, Hisar. 

3 
4 

5. Conservator of Forests, Social Forestry Project, Ambala. 

6 Conservator of Forests, Social Forestry Project, Rohtak. 

7 Conservator of Forests, Aravalli Préject, Gurgaon. 

BUDGET ESTIMATES 

11. A sum of Rs. 4075.50 Lakhs have been provided for the year 1991-92, Headwise dctail of Budget Estimates for 1991-22 15 as 
under :— दे 

Major 11680 Plan Non-Plan Total 

State Centrally B - (Rs.-in 
Scheme sponsored - lacs) 

Scheme 

1 : .2 . 3 4 5 

2406—Forestry | 2250.00 1083.00 545.21 "3878.21 

2402—Social 
Conservation © 110.00 — 87.29 197.29 

Total : 2360.00 1083.00 63250 4075.50 

FILLING UP OF VACANT POSTS 

12. Inreply to the questionnaire 01 the Committee, the department 
supplied the following information with regard to the vacant posts/ 
excess posts and about the posts which have come under ban/cut in 
accordance with the instructions issued by the Government :— 

Sr. Name of Posts Vacant Posts Excess Adhoc 
No. ' ' recruitment made 

1 .2 3 4 

1. IFS 23 - 

2. HFS - 12 

3. Forest Ranger 9 ' 

4. Deputy Ranger 3 . 

5. Forester — 23 

6. Forest Guard 182



Assistant 

8. ' Clerk/Typist 

9.- 8r. Scale Stenographer 

10. Steno -Typist 

Peon 

Car Driver 

Head Mali 

. Mali 

Tractor Driver 

.. Tractor Oparator 

Car/Jeep Driver 

Kanungo ः 

Patwari (Department) 

Tractor Cleaner - 

Mechanic 

Surveyer ‘ 

Bulk 8८18 

Tracer , ः 

Lab. Assistant 

Orderly 

Photographer 

Chief Pub. Officer 

. Asstt. to C.P.O. 

2 (Head Office) 

47 ’ 

7 (6 Aravali Project 
and one Head office) 

5 (2 Head office one 
ICCF(P) ICF(N) & 
one ICF (8) . 

39 (27 adjusted 
"against Mali) 

23 (Adjusted 
against Mail) f, 

1 

— के 50 (in adjust- 
ment against 
posts of Peon 
& Car .Driver) 

10 
- 5/ N 

10 

2(ICF/SFA) 
14 ' 



1 2 3 4 

30. Forest.Economist 1 

31. Research Investigator 2 

32. D.P.O. 1 (I-DFO Publicity 
Ambala) - 

33. Statistical Assistant 3 ‘ 

34. Field Kanungo 6 (for settlement Office 
Panchkula) 

35. Patwari (Land for 21 —do— 
settlement 
scheme) 

36. Reader - . 3 —do— 

After scrutinizing the above information the Committee recommend that the vacant posts be filled up immediately as the department is one of the expanding department and has a vital role to play in the economy of the State and with regard to the Posts which are in excess at present, the Chief Secretary may got the work of the department assessed through the administra- - tive reforms department to see about the necessity of such posts. 

The Committee further recommend that department should take up the matter with the Government for the restoration of cut on the posts of forest guards keeping in view the nature of duties of these posts in the department. 

. During the course of oral examination, the departmental representatives informed the Committee that about 35 posts of Patwaris are lying vacant at present and due to which the work of Survey, demarcation and settlement especially of the Morni Hills is held up completely. The Committee observed that the posts of Patwaris 15 very much essential in the Department and therefore recommend that department should take immediate steps for the spacial recruitment of Patwaris and in the mean- time the efforts be made to recruit the retired Patwaris to complete the demarcation job of certain areas of the Morni Hills till the regular vacancies of Patwaris are filled up by the depart- ment. The action takan by the Department may be informed to the Committee. . 

COMPLAINTS/EMBEZZLEMENT CASES 

13. In replyto the questionnaire of the Committee, the deparment info rmed that there are 17 cases of co mplaints/irreg ularties of funds ageinst the officers/officials of the department lying pending for decision. The details of such cases are 85 under :— ‘
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The Committes, after going through-the complaints, painad 
* to observe that most of the cases are pending since 2 to 3 years 
The Committee therefore recommend to ths Government to 
finalize these cases at the earliestand the action taken in the 
matter may 96 intimated to the Committee 

PENDING SCHEMES ~ 

14 During the course of oral evidence, the Committee was informed 
by the departmental represzntatives that the following schemes in which 
sanction for 1991-92 are yet to be accorded by the Government (FD):— 

i 

Sr. Name of the Scheme ‘ [ Amount - 
No. N . . _. (पि5. ॥ lacs) 

1 T -2 3 

1. Extension Forestry (BRC) 190.00 

2. AQuick Growing species 110.00 

3. Afforestation of W.aste lands Ag/ro Forestry Project. 800.00 

4. Soil Conservation Watershed basis including 68.00 
Cho-Trg. Soil Conservation 

5. Soil Conservation Afforestation of special 35.00° 
sites Desert control 

6. Degraded Forest including civil forests 90.00 

7. Forest Communicatiori.1989-90, 1990-91 and 5.00 
91-92 (Not yet sanctioned) : 

8. Working Plan (only Salary sanctioned) - 6.00 

9 Trg. of Personnel Soil Conservation - 2.00 

10. Forestry Research o 10.00 

11. C.S.S. Decentralised People Nurseries 100% 455.00 

12. Minor Forest Produce incl uding Medicinal . 40.00 
plants 

13. Survey Dema rc’at\ion and settlement of Forest Areas:- 22.00. 

14. C.S.S. Collection, Certification on Storage "24.50 
0 Forests Seeds 100 % 

16. C.S.S. Area Oriented Fuel Fodder 50% 503.00 

16. Non-Plan Schemes 8 Nos 

- 

[
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The Committee took a very serious view for not sanctioning 
the gschemes by the Government in time on account of which the 
amount provided in the Budget for the purpose are spent at the 
fag end of the year indiscriminate!ly. Thus the amount spent in 
haste could not be utilised properly within the short period. The 
Committee, therefore, recommend that the department should 
persue the matter with the Government vigorously at personal- 
level and get the schemes sanctioned well in time in future so 
that the purpose of ‘the schemes’ for which these are meant 
could be achieved properly The Committee further recommend 
that the instructions issued by the Finance Department vide their 
letter No. 1/3/91—I B and C, dated 25th उपाए, 91 should be strictly 
foilowed by the Department in future, 

FOREIGN V|SITS 

16 In replyto the questionnaire of the Committee, the Depariment 
supplied information that the follcwing officers were sent abroad for 
recelving specialized trainirg in forestry at OXFORD (U.K.) during the 
last three years — 

et 4 e P et e et e e et ) तय e S St आग WS अल e e . e it बगल e S et काटा et . 

1989-90 - Sh S K. Dhar, IFS Social & Agro- Rs. 150 lac. 
Forestry 

Sh R S. Hooda. IFS —do— —do— 

Sh. D. $ Barrak, IFS —do— —do— 

Dr. Parvez Ahmed . —do— Nil, Because the 
officer was spo- 
nsored under 
common Weaith 

. Scholarship. 

Sh. Sarbjit Singh Jatian Degree in Nil. Because the 
Forestry officer was spo- 

- nsored under 
Common Wealth 
Scholarship. 

1990-91 Sh. 8. 0. Monga Land resources Rs. 1.50 lac. 
Survey and 
Planning at 

~  Brighton (U.K.) 

Sh. Jeet Ram —do— Re. 1.50 lac. 
(12 weaks) 

During the course of oral examination, the Committee 
asked whether any project report is submitted by these officers 
after a‘ttending the courses at U.K., if so, a copy of each report 

Il
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. ’ ~- may be supplied to tha Committee. The Department supplied. / the copias of oniy three reports as submittad by §/sh. §.K. Dhar, IFS, D.S. Barrak; IFS & Dr. Parvez Ahmed, IFS till the time of finalization of this report, 
. 

N 

The Committee, therefore, desire that the copias. of remain- ing. reports of the officers be 8150 supplied to the Committee at the earliest. - 

PUBLICITY 

16. -n reply to the questionnaire of the Co mmittee, the Department informed that to make the plantaticn prcgramme .a mass oriented prog- ramme, apart from plantation divisions, a ‘Publicity and Extension Divi- sion was 8150 set up under this, Project in August, 1984. The aim of the Publicityand Extension Division is to create an awareness among . the various sections of society ahout the- impartance of tree plantation and how it can help in rural reconstruction and improvement 01. ‘the. environment. ’ 

The headquarters of this division is at Ambala fand its jurisdiction is whole of the State of Haryana. The following staff has been pro- vided- under -this division. 

1. PEF 1 S 
2. ACF 1 

3. Forest Rangers '3 
4. DPO 1T, 
5. Foresters ) 3 
6. Forest-Guards - 14 

7. Photographer 1 

] The various activities carried out by this division “are given below :— . ’ 

1. Training Programme ः ः ) 
2. Radio talks - - PR 
3. Participation काठ & V Programmes 

4. Coverage by Doordarshan 

5. Exhibitions . 

g 6. Film Shows 

7. Production of audio visual films हि 
8. Installation 01 boards 

9, Cinema Slides 

T0. Publication of News letter Haryali” , ' 
11.  Preparation of literature. - . = 

न
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The Departmental representatives also informed the Ccrmmittee thatin addition to above there is a one post of Chief Publicily Officer & two posts of Assistant/District Publicity Officers in the Department but these posts are lying vacant at present. 
k4 

The Committee after-geing through the various activities carried out by this Division is, however, sorry to note that Publicity arrange- ments existing at present are inadequate for the proper impleme ntation of various schemes of the Department ॥ is imperative 10 give wide publicity to all the Programmes and activities ‘of the Deparment & to project in detail, the facilities which have been provided by the Department for the welfare of farmers & other rural population. To achieve this object, the Department has to depend heavily on publica- fions/advertlsements/broadcastmg etc. which are the only & major source of disseminating whole some information to every cotner of the State. 

The Committee also observed that the publicity cell is not provided with sufficient staff as well as funds for the publicity purposes at present. The Committee, therefore, recommend-that the publicity cell 96 strengthened with sufficient staff and hand- some amount be also earmarked for the purpose in future so that proper publicity about the latest schemes of tne Department be made for the benefits of farmers, landless labourers, teachers and officials of other Departments. 

The Committee also stressed to hold/organise exhibitions/ film-shows at-block level of the State from time to time 50 that general public should know about latest schemes/programmes of the Department. 

The Committee also recommend that the posts री Chief Publicity Officer and District/Assistant Publicity Officers be filled up without any further delay. . 
- 

The Committee further recommend that copies of News Letter ““Haryali*’ "which is published by the Department should also be supplied to all the members of the Legislative Assembly regularly in future. 

LEGAL CASES 

17. In reply to the questionnaire of the Committee, the Department supplied the information that there are 1030 cases pending in various courts. Qut of these about 540 are pertainning to service matters and the remaining 490 are of certain land tree disputes. In addition to these, three land acquisition cases of Morni-Pinjore Division ere 9150 -pending in which crores of rupees areinvolved. The details of these cases isas under :— 

et
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"Sr.  Name Name of Court U/s Estimated Amt. 
- No. ' - . . 

1. Mainavanti Vs. State Session Court, 18 & Rs. One Crore 
Ambala. 30 

2. Tikka Jagijit Singh —do— ] i8 “Rs. Two Crore 
Vs. State. . . 

--3. Kidant Mandir Incharge —do— ~ 28-A Rs. 80 lacs, 
S.D.M. through 
Shri Jagpal Singh 
Panchkula. 

I The Committee after persuing the long list of pending cases, is not 
N satisfied with the work done by this céll as most ef the cases are pen- 

ding since long. The departmental representatives at the time cf oral 
* evidence informed the Committee that in the ‘ absence of law Officers 
these cases are not properly persued/dealt in the various courts. 

The Committee fully agreed with the views of the Depart- 
ment and recommend that at least one post of District Attorney 
for Headquarter & three posts of Assistant District Attorney for - 
each T/circle be created at the earliest. - 

The Committee further récommend-that vigorous steps 
be taken by the department to dispose off the pending depart- 
mental cases/inquries and peruse the other cases pending in 
courts. 

ः The Committee 8150 recom.mend that special courts be set 
up by the Forest & Environment Department for the speedy 
disposal of pending cases of the Department. . 

A 

ENCROACHMENT OF FOREST LAND 
\ 

= 18. Inreply to the questionnaire of the Cominitree, the Department 
supplied the information that during the last three years 237 cases of 
encroachment of forest land were detected involving an areas of 
355.43 hecter. Out of these, 37 cases have been settled and 33843 
hecter of area has been released from encroachment. The Department 
further informed that the remainjng cases are pending in various courts. 

In reply to another question of the Committee, the department 
supplied a list of cases of encroachment on the strips of forest along- 
with the- National Highways, State Highways and approach roads by the pridvate colonizers/private persons. The detail of these cases ‘is as 
under :— < , 

- 
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Name of tha Total Area (in total Decided Pending Area in 
Division cases  hecter) cases cases Total hector 

Area cases 

1 2 3 4 5 6 -7 

Karnal 82 9.22 जा —_ 82 9.22 

Ambala . 16 = 1.8 =~ — 18  1.08 
Kurukshetra 86 340.07 37 ठै38.43-._.. 49 1.64 

Sonipat 53 5.06 S 53  5.06 

" Total 237  355.43 37 '338.43 200 17.00 
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. A LIST. 0+.. ENCROACHMENT ON NATIONAL HiGH 9/८+ D.M 
ROAD. PALWAL 

हल i, 2 गाल 

जे 

Sr. Kms. Name and address . Area in Department 
--No. e -~8Q:-mtrs.- enquiry 

1 -2 3 4 . 

, 1. 45t0 46 D.M. Sh. Diwan 5/0 Sh. Nand 10 Damage re- 
Road Ram Nai, Gadouri. port has been 

- . outanddepa- 
‘ rtmental ‘ten- 
. quiry is being 

done. 

- 2. —do— —do—""Sh: Krishan 5/6 5: Sukhi 8 —do— 
/ - »~ Ram*-Harijan,~Gadouri. - 

‘3. ®—do— —do— Sh Sukhbir Sjo Sh. Tek 6  —do— 
: Chand Nai, Gadouri 

4. —do— —do— Sh. Giri Raj S/o Sh. 8816 8 —do— 
कद L Harijan, Dundsa. . 

6. —do— —do— Sh. Raju S/o Sh. Budh 8 — do— 
Ram Dundsa. 

6. —do— —~do— . Sh. Naresh Kumar S/o 108 —do— 
* Sh. Himmat Punjabi, Guhar 
Nagar, Palwal. 

7. —do— —do— Sh.Ram S/o Sh. Yad Ram 20 —do— 
Harijan, Gadouri 

8. —do— —do— Sh. GopiS/o Sh. Chiranji 18 . —do— 
Thakur, Dundsa ] ' 

9. 451050 (Left) Sachdeva Agri. Chemi- 72 —do— 
cal Prop, Ltd. Palwal. 

10, —do— —do— Sh. Ram Krishan S/o 80 —do— 
- Gobind Ram Jat, Jawa 

11. 50 to 657 (Right) Sh. Rajpal S/o Sh.Kanre 12 , —do— 
- ’ Harijan, Bagaula ’ 

12. 53 to 54 —do— Sh. Wasy Dev S/o Sh. 224 —do— 
- Megh Raj Panjabi 

Palwal 

13. —do— —do— Sh. Mechara Virg Ltd 60 —deo— 
‘Factory, Palwal T 

14, —do— ——do— Shyam Rais M/s, Palwal. 84 ,—do—
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2 3 4 6 

—do— -=-do— Sh. Girdhari Sjo Sh. , 84 —do — 
* Goswami, Palwal. 

58 to 59 —do— S.K. Marbal, Paiwal 256 —dc— 

Palwal by pass 

—do— ~—do— 50. Surender Kumar Jain .- 240 , . —do— 
Bathawala, Palwal, 

—do— —do— Sh. Rajinder Electronic 7.5 —do— 
Works, Palwal. : 

58 to 59 (Right): Sh. Sharda 5/० Sh. 16  —do— 
. Manohay, Lal Dehrola. 

Palwal. by.pass, 

—do— —do— Sh. Surender Kumar Jain 500 —do— 
Bathawala. 

58 to 59 (Right). Hotel Prince Vijay S/o 95 - —do— 
Fateh Chand, Palwal. 

Palwal by pass 

—do— —do— M/s 08 0816: Centre, 48 —do— 
Palwal. ’ . 

59 to 60 Right Masis Painters Care of 125 —~do— 
, Diwan. Palwal .- . 

—do— —do— Sh. Mahinder Chug, 40 —do— 
Palwal, by pass.. - 

—do— —do— Sh. Raj Kumar Arora, 40 —do— 
Palwal by pass. . 

45 to 54 . Right ; D.S. Bhalla, D.E.C. Laxmi. 7200 , । = 
Nagar, Tel. Exchange, 
New, Delhi. . +Cases in Civil 

- - J“Court_,, Palwal. 
54to 63 " Right’ —do— “7200““ - ' 

"
 
'
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ENCROACHMENT LIST OF FOREST DIVISION GURGAON 

58 X 30 meter 

p— 

485 Sgm. 

Sr. Name & Addfess " Area D.R. No. & ° Remarks 

No. of accused Encroached Date 

1 2 3 4 5 

1. M/S Ahuja Enterprises, -20x20 meter No. 85/30 -Suits pen- “ 

Prop. Somnath, Sohna, ’ dt. 256-10-90 ding in Court 

(G.A. Road). of C.J.M 
) Gurgaon 

2. Sh. Ajit Singh S/o Sh.  20x20 meter No. 38/89 —do— 

Hernam Singh. V. & P.O. . & dt. 26-10-90 

Sohna (G.A. Road). _10x15 meter P 

3. Sh. Bhagwat S/o Sh. 10%10 meter No. 35/81 —do— 

Ramji Lal V. & P.O. नि dt. 18-10-90 

Sohna (G.A. Road). 

4. Sh. Dharma Pal M/S . 16x10 meter No. 82/38 —do— 

Singhal Saree Sansar . dt. 12-1 0-90 

& Cloth Merchant, 
Sohna (G.A. Road) 

5. Sh. Vinod Kumar Jangra, “40:X20 meter No. 83/38 - —do— 

V. & P.O. Sohna, ¢ हा; 14-10-90 

(G.A. .Road). 

6. 50. Partap Singh 30%20 meter No. 8438  —do— 
ः V. & P.O. Sohna. dt. 14-10-90 

7. Narain Singh Sjo Sh. 20x10 meter’' No. 85/38 —do— 

Gainda Ram Saini, V. . & , dt. 14-10-90 

P.0. Sohna (G.A. Road) 

8. Sh. Satte S/o. Sh. Jai , 25x10meter No. 86/38 —do— . 

Narain (G.A. Road) .. Tdt. 18-10-90 ‘ 

9. Sh Bhagwati M/S* Timber 25 x15 meter No. 87/38 —do— 

Merchant Prop.- Dharamvir dt. 18-10-90 .. 

Sohna, (G.A. Road) - ' 

10. 80. D.N. Katyal M/s 58 x30 meter ११०. 29/18 Appeals 
Angana Restaurant, 58% 30 meter dt. 24-6-89 being 

Badshapur (G.A. Road) filed 

,7
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1 लि. 2 है S 2 3 4 5 

11. M/s Automax Ltd., . 6825 sgm. वि Legal notice 

(G A Road). . has been issued 
to the firm 

12. M/s D.L.F. Universal Ltd. — —do— 

P.S.B. Road. 

13. NATIONAL HIGHWAY' 

M/s D.L.F. Universal 1190 sgm. * —do— 

Road (N.H. 8). 

14, M/s Sunny Restaurant, 67 sqm. —do— 

(NH. 8) . 

15. My/s Carrier Aircom 50 sgm —de— 

(N H.No. 8) 

During the course of spot study tour, many cases of 

encroachment of forest land along the @.T. Road also came ६० 

the notice of the Committee. After going through the list of 

encroachment cases, the Committee is of the view that in 

most of the cases, the land 15 encroached with the connivance 

of departmental officials. The Committee, therefore, strongly 

recommend thata strict vigilance be maintained by the Depart- 

ment so that no unauthorised encroachment of forest strips 

alongwith the Nationai/State Highways 15 made in future.” The 

Committee further recommend that sincere efforts be made by 

the ‘Department to settle these cases at the ‘earliest. 

' Survey of Forest Resources (Working Plan) 

4 

.19. * The object of this scheme 15 10 prepare the working plans of the 

forest areas for the.s’ustalned yield of forest produce keeping in view the 

forest'policy of the Government. During the course of oral avidence,. the 

Departmental representatives informed the Committee that the working 

plan in.tespect of the following DPistricts 'have been prepared and 

sanctioned by the'Government. 

1. Roptak, -, o : - 

2. जाए 

3. Gurgaon o - | i 

4. Faridabad - 

[&)
] 

Hl.Sar & L 1, } 

6. Sirsa



. 245 

हि पा नाप फटा ७0 घिल "0 ठाएपा। ६७0 that ‘the जे working:plan in respect 01 Kurukshetra District & -pmorni Hills (Ambala District)_.are.under. preparation.&~the~—wor«king~plan—-in~- respect of. other. Districts --hassnot , ४61 been. started:!; The; ; Comniittee, . after hearing the Departmental reprasentatives, racommend that Me 
workin lan of remaining Districts be - \B\d__r‘_t___’___d_ecom leted without any further lay with a vie\Ffi%fi_‘h_w t6_ achieve maximum land utilization under एक नर नल हक न 

working. .of forests-in . the: . State~ — . 

Bogus वि 

20. in feply to the questionnaire of the Committee,: the .Department supplied the information that three cases involving mattersregarding ; the bogus’ work in Social Forestry Division, Gurgaon, Territorial Division Gurgaon, and Territoria| Division, Karnal have,*been-.de;t(ectefd by..the. . Department and the action against the conceérned o’ffic"e'rs/,offipials are being processed . 
- दर 

33, 
1. KARNAL FOREST DIVISION (INDRI RANGE) 

Sr.t  Name ofArea Chi cked ': T—*—_—*—‘—“——-—“—_—otavl' 
area - : Shortage - Fiqa n‘c‘binal No:: 

shown to: have - shortage. . S 
been planted-- ) (In*Rs.) 1 - . 2 B कि 3 पिया 

f ‘4,‘_ 5‘5”‘ 

1.7 Chand Samad_Pancha yat, 12.0.ल801.. 2.66 _Hact.. 9.1.7+00... ’ land.- - ' 
’ . L ’ 

2 Kalsola Pa nchayat.land.. 11.2.Hact.: - 077 Hact... 2589:004, 
3. Jamuna Band- . 100.Hact.~  2.33;Hact. 12057-00 

; 4. .. Sirsa\Bran:ch«] vy . 40.0-Hact..~ 19:02, Hact:.. 72957200 5: . 'Habii Branch Panchayat = 3025.Hdct.. वा .7 Nk, Land. o '* 1 A .. 
6. "Dhano‘KHeri Panchayat ™’ 100 Hect'"' 2.04-Hact.’ 2223-00... , Land. - पर 

TOTAL:  113.45'Hact. 26.82 नल." 53943-60 
किए N P ~ 

N 

. The following officials were involived in this case 
" 8/Sh, 

T. Subh Ram, HFs, ) . ' दर el 

2. Jagdish Ram, Forest Ranger. - 
3. KhushiRa m, Forester.
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S/Sh. 
4, Sant Ram, Forester & Anant Ram, Forester . 

5. Prem Chand, Forest Guard. ’ 

6.~ ‘Raghbir Singh, Forest Guard. 

7.- -Lachman Chand; Forest Guard. - 

8. Charan -8ingh, Forest Guard. 

9.:1 Rajbir Singh, Forest. Guard. 

Action: has been taken by CF., North vide his: office Order No. 39 
। dated +16-9-1991 against the following officials 85 under — 

NS. ~Name and -Rank Description of Punishment 
0. 

1.. ..8h. Jagdish . Ram, Fr. .. Recovery 01 Rs. 24736/- 800 stopp- 
-age* of two increments. without 

- future effect. - 

. 2. ;8h; Sant Ram, Fr. Recovery.of Rs..9095/- 800 stopp- 
. age -of three increments without 

future effect. 

* 3. * 81. Anant Ram, Fr. Recovery of. Rs. 25535/- and stopp- 
age of three increments without 

। future-effect. . 

4. Sh. Khushi Ram, दि. , Stoppage, of one increment. 

‘Draft Charge-sheet against Sh. Subh Ram, HFS the then DFO, 

Karnal has been sentto Commissioner and Secretary to Govt Haryana, 

Forests Department vide this office letter 6585 dt. 31-12-1991. 

+ DFO, Karnal-has-also been directed 10 take action against the con- 

cerned Forest Guards by CF, North vide his - letter -No. 1273-78; dated 

16-9-91 and the same might have been taken by DFO, Karnal.-sofar. 

2. GURGAON FOREST DIVISION (SOHNA (T) RANGE) 

1. Sohna Sec.b 50.0 Hact. - 5.86-Hact. Rs. 20534-00 

2. Nuh Branch RD . 2.7 Hact. Seedlings Rate has 

31-38 L &R beenredueced from 
1650 plants per Hact. 

< 10 1100 plants owing 
to ridge work. 

3.~~Barka. Alam Din 8.0-Hact. . No shortage. 

4. NuhSubBranch  _:21.0 BKM. —do— 
RD52t0 72L &R, _ 

/ o
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15. _Barka Alam Din 8.0 Hact. —do— 
" Panchayat Land. L L , . 

6. Mohon Sec. 5 6.0 Hact. | —=do— . 
The following officers/officials were involved in carrying out- the above said work :— - ) 

—__h_“—_———__‘_——_—*fi 

Officoe  Range Office  Block Office  Beat Guard ' 
M.M. Joshi (i) Sh. Parma Nand (i) Sh..Taz Méohmad - (i) Sh. Dhari . - Ram 

(i) Sh. Amar Singh हो) Sh. P (ii) . Sh, Bir Singh - 
i . : Rameshwar शी 

(iii) Sardara 
<., - Singh 

- ’ ‘ o ) While Checking the work of- Gurgoan Forest Division by the Departmental Vigilance Committee the Field Staff _of Gurgaon Forest 
-Division told them the practical difficulties पा ‘execution of- work. The -detail desctiption of these difficulties have been sent_to Government by the Vigilance Committee, alongwith the Checkirg Report. CF, South Gurgoanvide his letter No.222 dated 30-4-1 991 sought clarification “whether'the action against the officials at faultaccording “to ' the short ‘comingsof the Checking Report be taken or not. In this connection 
the case standsreferred to Commissicner & Secretary to Government, .Haryana, Forests Department vide this office letter No . 1074, dt. 28-6-91, _butthe reply 15 still awaited. ' e o 

‘3. GURGAONA SOCIAL FOREJSTRY DIVISION (NUH SFP RANGE) : 

S, Name of Area Checked Total Area _ Shoftage ' Fipahcial No. o Shown to p hysical , 
", have 9668. , , व 

- " “planted 2, माप रा -्छि- 

. 1. Mohan Panchayat Land 73,0 Hact. .5.65 Hact.. 1 6434-09 
' 2, Kallar Puri Panchayat 3.0 Hact; 148 Plants’ -, . -land - . : ' Ce ' - 

3. (FARIDABAD) SFP RANGE :- .., - - q " . 
3. Nawada Panchayatland 8.0 निकल, नर. 241 Pits « . Excess, L . Expenditure 

R booked: ‘. 
. 2161.00 

4. Bharat Petrole um ‘Bott- 8.5 Hact, 14002 Plant - ling Plant । - 

Total  ...925 Hact..  5.55 Hact, - /18595-09 
—_— 241 Pits. e 

-
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o0 The following~ Officer/Official were involved.in this. case ~— . - 

- ST दो G STUONLOD 2! FATSE TS LN T g et फोाएएएणए T3 o ouin3nd Dy (il i 

D.F.O. Range Officer Block Officer Beat Guard, 
IR VI Do T oS LA व TS PEREIE « T I LA O छि ६ 

कि ,' जे. o 12 (Vi ¢ 

K.K. Bhatla -. Sat Parkash_; «लत टी) Viigypal Singh, .(i) Sh,-Om,Rarkash 
’ बीज 1! 4 ' LR ' R , १ [ 

HFS 20 W aw है पर है ते पर हर चंद 2 पु! 0 g व 32 

531 '. ४ न. Lo Malkiat, Singh tu- (0 Raj Kumar<DR ही) rShéokat:Hayat 

20 e o o IR 121 कक 2०14 

' (0) Sukhbir Singh, (0 Om Parkash 
काएकी टू] उपज थे दि प्याज या 0 < R 9 2. वि: (1) 

कह el कि जा व सा छिग रे जनजाति s दे (ही  र 

रन 21 गण ft> Charg8-Shaét aga inst 81. 581 Parkash, " Forest iRanger was 

receivedin this office from CF, SFP, Ambala vide his lettet” No. 2259 

dt.; 1 A{l 2-91 for.issue, to- the official,,- According %0,:the ;provision CF 
SFP, Ambala is himsaif competent;to take' ,action,; against ithe Forest 
Ranger and hence CF, SFP, Ambala hasbeen directed to take action 
aganst the, Forest Rangers,vide. this; affice; letter _No. 31300; " 88160 

95192, , Action against the-official atfault.1s being taken by.CF, डकार, 

Ambala .&1.DEO, SFP; sGurgoani.i; 47 टावर पट 2 1 b racho o 

एप्प ot उठ 3 यो. LW e YO LY LB e ट्रि हद 

The Department further informed, that regulal checkirg of forest 
[3 ~ = o e 

m11‘“',_,'\”’'rsj]o”fi आई 800 dong' by theaMonltorl (9. 800 Evajuations-Cell.'" 'During 
tflhrje,'c'ouurase_fiq’_f’oralexamqlnatlcn' ,th—o depaitmental representative brought 
10118: 70010 - of Committee that recently :angther.case_ in ;which huge 
hzam,o'un‘é’fltzl,s\;“_n‘uv,o;‘iqver}’d also_came tothe. 'notice, of the, Department This 
case.r fl‘lma‘ejs,‘t ,o‘flt!he Viillion' well schenies, The vigllance Department 

conducted the दि पता theé instegt'case ;and the ' report, is with the 
Government for *Gninating’ the® follow ' up.action agsinst_the deliquent 
Sfficers(offigial s 107 उतर Tl T L N S o 
10 eayysviny Jidsrive waaie 2 0 ogoy.eg TR WO 2RO 

पा) Tl ivat 20105 2008l ot oo o ofe’ 
The Committee observed that there is need to streng- 

thened the:Monjtoring. & ; Evaluation; .Cell witht, sufficient:staff & 
funds 50 that«—allwor going.schemes of thg,, Department is pro- 
perly-and: effe nd, effectively. checked, by this cell -The,Committee further 

oyl रद 
desire that detaiis of all.these casesmay.also. b supplied 10 the 
) दि विव लियि ० था 

Committeedor, jits,information. ;. जता! व crit yd हट, गया 
४ d 

¢ इससे एप. ANNUAL/ADMINISTRATIVE REPORT ~¢Q पा 
S abrst «घर, oY L0 रन इक SNORI या रे De ot nla o arode sheoy 

L e 
212155 The Committescrecommend that suitablé-'steps be taken 
by the Department to ensure that in future the Annual Administra 
tive, ort of the.Department  should be . published after the 
cl 

I 

se of the’ financial year to which.it relates.. ., ..q-» 
il वि 

303199° ६ उपाय पा कर, O 2) vo 251१1 o2 
odt 1४ o, -t RURAL RUEL WOOD . PLANTATIOM. . ;.4 

00815 tuo e noa 02 57h 1१ हु L &3 उप अत 1 82160 
22. In reply to the.questionnaire! of .the.Committée,zthe :department 

stated in therr written reply that under this scheme the Department 
urmdertoolePlantatiow works:en-community Ranchayatyllands (909 part 
ofrtraditionalidoresuy)zunderc varigus. schemes, 1ikKessWorldt. Bank Aided
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Social Forestry Project, DPAP, DDP & RDP 800 other centrally spon- sored schemes. The area covered so far sin ce 1982-83 is 0116 lakh hectares. 

The main objectives of this scheme is as under — 

() To increase fuelwood supplies in rural "8685 through tree 
planting of suitable species. 

(in Toprovide poles, small timber fodder grass, fruits and oil 
seed through affo)restation of available waste lands. ‘ 

. (i) To bring stability to the agriculture through Soil and Water Conservation_ treatment of the watersheds. 
५ Distribution of seedlings to the farmers for premoting farm forestry creation of village wood Lots on common land or village community land and afforestation of degraded forests 

land. 

(v) Promotion of horticulture in the project area which may 
include public and private lands. ) 

The Committee while going through the replies submited by the _Department, observed that desired results has not been achieved after Implementing the said scheme. The plantation work under this scheme IS going on at very slow pace in most of the Districts. 

(i) The Committee, therefore, recommend that special 
efforts be made by the Department to cover more 
& more areas of community & Panchayat lands under 
this scheme by raising plantation so that sufficient 
number of fuel wood & fodder be made available _to 
the landiess rural persons of the State. The Committee 
‘also recommend that sufficient number of nurseries 
should be set up by the Department for supplyi_flng seed- 

. lings for the purpose of raising suitable varieties of 
“ trees on Panchayat lands and private lands. 

(i) During the course of spot study tour, the Commiitee visited/ 
inspected various species planted on the Panchayat lands, 
village common lands & institutional lands by the Social for- 
estry wing of the Department. The Committee is very much 
impressed by the plantation done under this Project. 

4 The Committee is also of the view that wide publicity be 
made about this scheme so that more area of Panchayat lands & 
of other institutional lands be taken for afforestation under this 
component. 

The Committee also visited a village Jant situated on 
Mohindergarh Dadri Road where plantation was made on_the 

 sand dunes by the Department. The Committee appreciate 
that with the cooperation of the village Panchayat the 
Department made the plantation on the 490 acres out of 500 
acres of the Pancha yat lands of this village. 

(iii) The Committee, on the requests of village Panchayat, 
direct the Department (1) to hand over this area to
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tion, the Department informed the Com 

the Panchayat and the process of replantation be start- 
ed (2) a permanent nursary be raised in the said village 
and (3) a permanent guard be posted in the village to 
protect the crops from ilicit felling & grazing etc. 

During the course of spot study tour, the Committee also visited 
certain areds of Aravelli Hills, The Commitice 1s of the view that though 
the planation on the foot hills is good but there 15 lackof irrigation 
facilities in the said zreas. 

\ 

(iv) The Committee. therefore, recommend that to make 
such plantation successfui more irrigation facilities by 
instaliing deep borring tubewells be made in this area. 
There is need to invglve the rural community in this 
programme by consituiing village level committees. 
Publicity of forestry activities be made from time to 
time in these areas to apprise the villagers about the 
forest activities & make them aware of environment. 

ILLICIT CUTTING OF TREES 

23. Inreply to the questionnaire of the Committee the Department 
supplied the information that there have been sporadic cases of illicit 
cutting of-trees. Their number is indicated as under :— 

1988-89 1989-90 1990-91 

8830 8148 

The Department further informed the Committee that 08565 for the 
year 1990-91 are being compiled and will be finslised shortly. 

) The Committee further asked the Departmental representative the 
details of yearwise loss suffered to the Department due to illicit cutting of 
trees. The Department informed that it is still being worked out 

" The, Committee is pained to observe that the Department 
is failed to supply the complete information as asked for by the 
Committe. The Committee, therefore, recommend that entire 
information be supplied to the Committee at the earliest. The 
Committee further recommend that proper checking/patrolling is 
required by the forest guards to detect/check the illicit cutting of 
trees. Surprise raids should be made by the senior officers of 
the Department frequently to apprehend the mischievioug 
elements. 

, PROTECTION OF FORESTS 

24. Forest plantation are sengitive 10 the danger 0 fire and over graz- 
ing. Under this scheme measures are adopted to protect the forests from 
the menace of fire and grazing. Fire linesare constructed in the compact 
10168 and modern communication methods are being used for affording 
protection 10 the forests in the areas. During the course of oral examina- 

mittee that at present only two
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districts, namely, Ambala and Yamuna Nagar / 
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EXTENSION FORESTRY (RAIL, ROAD & CANALS) 

पापा छएस ली , 8110 gattirm 32 अधि ग0 evssiiwizsup छाती of ylgeini  ES 

. जाझदि0५0 Undes this scheme .all the, strips, alongithe neansoficommunicas 
tions बाप irrigation_system, have nbeennplacedirwith; Forests;:Department 
for raising of economic plantations. Eucalyptus, Shisham, Kikai & 
some;shady बात ornamental tigesiarg 8150 planted along भास्कर | appro- 
aches-of towris and villages, -Theplantation will notonly ¢ive additional 
forests produce for domestic apdjindustrial uses but also protectihe lines 
of communication and irrigation channel. ' 

50 158 .93 mod सा oot ता छा sacmhiegqeQ o 

1y "’a'“aagvo.th-:‘e-df‘?u°5,“¢,."3-m,°m of oral .} evidence, rth..de;cpfm..mw.it.te,qe eabservedy 
that less plantation has been made along the railway lines in 
comparison with #,_Roa,ds .and Canals: by.the Departmentr The 
Comm it"f“e'@?{;l'ah"“eried‘rre“'g""' Yo हरित कद ha जि e .D"ep“anlrtm,e nt;should; 
वि पे P é\ वि "0 थी का 01 31 34 ८ eoty POl isu il ८520 

tdké'Up the matter with'the’ iRailway Board : कवि, 01% tesources; 
be used’td raise’thi 'plantition 'along™ ‘g‘r‘ailwa”y tracks. - 

31807 

0 € 

suerThecComMitt68 150 ठडही- VedP Thattt 
utilise/‘the> maxinuit Fulids groperiy’ by pian 
ing:Speciesialong काठ ¥ dads? canal, 
७1. Liee:1B3 o) 38 €9 3.MMHNCw 8113 5] 2 od धर 

The! ७6 कल 2 का न 2० व . न 2 हुए 21 ४ (वे. «दर | व तर e &1 pnThe! CoOMMtiSs furthg Fecomieid that the plantation बी ठाघि, 
the wpproachy rodds पड well? ‘45 neat” thes crossing. “091: 
raisecPatia?distdice tao'avoid accidents, - t दर 
suoivenoeim efi bacrsgigas o1 viinewpsit tnemjisqe " edi¥ 

. " . .aginemsis 
. The Committee also recommend that keeping in view the 

- Agro-Climatic conditions,,more and m re,shag‘é,y trees are needed - héCNaGS पृ जिडिर . 
to be planted. along te‘GNa”tlon"al?/”Sa'Qe“ Highiways in place of 
Eucalyptus, Poplars etc. . - 

. -£851g 18५४० 05 etil 10 19080 edi of svilignoe आठ noflm.rds!q 3ad9101b RN ) 

एणी FRECET stong ot 2025 813 23112 s omarge 21 bl ont 
पाएगी पीट ठीरए सिलिल पपरी पीठ हट भी सात 3 Be; 
h:-\dzr ~ = § s AR 1. o o] i 

uRAERaketl by पीट Dok fok giving as much.gfean. coverage.in: 
.. Citie8?Towhs and Tndistridlised Ateas .as farejaguo\s_sgd'guljeo,tlologhue_cN LG 

the Ballutioho 9ww00 आ दो कफ ली पेड कि ws e 
* छा ying पेड 18 ¥ immod erli bemssint उताधाडि। 5पू&09  भाडि दा 01
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§ 3y RN IR I 
$ of this.scheme are;ag-under, पार दण्ड yiy 
vi 0] barroi gl उपा @ TnomiisqeU 2l 

(i) Involve people in the processof seedling production; 

guirginazzioet ssaamiied2( odi pnised 16108 .'A_—w‘“)‘:'.:flm'cD ६1] 

ag NnBroadbase; the,agencyaofrthesseedlingrp raduetion;e एवा 10097 

niops उएकपाउं। टपू90 रोड epvem of १०. dnoriisged 214 G a';f-m’?“‘s 
au(iii) rDissiminatethd knowzhdWs of seedling p‘ro’“du"c‘tlonj"—" ze1cd qflj i 
suods viilduyg 1sgo3q 6 vond bnsrnmo:"_r..—n. 0510 छाया 0 €. il 

aoittis P OiIYscEntrally §ponisofed इलाका? 'U(-nd’”e,"rJth'ls'"‘Ms'c“h"e'*m‘_‘te'f p"r'eiva”trfle"” 
है . त ब् प् ] b o-‘ (] oy O ' H nurseries are developéd?ih ®the’ एसपी With iithe® téEHniGalPgdidanide of 

the Forests Department. The seedlings of desired species preferrably 
eucalyptus, poplar, shishamagandgafruitsaplantsiikevAmla. Anar, Papita, 
Ber, Amrood, Mango, Nimboo etc are being supplied to the farmers 

far*veceo.0~of:ics°‘.(sxtiriiq पापी 10 कुछ vbuse Inue Yo उशछए० ol praw@ BX 
0 ooitavttenna Yo sraeddoz sl oo अप Jetirunald रवि. (moiziad 
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cases, the entire, profit, is earned;by:ithe; zf\o,_rJe,.s_t,).‘o.k,f‘_fi\cia."s, instead,’ 
gy £ or viijage H‘i‘sl.“,n.T‘h,he,v\Co,'m_rmtte»,_evfurthenobse‘r.vedg 
at 51‘,n',1‘rpwo“st छा enbiocks thisgschemedsn not;properiy ~'.ul'.m“p|.81-3 
ented, as [से 5 99४: are dgnorant;ahout -this. schemerddesto 
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व vd ताज 'इ11 1ot छन्पजए0ठ £d £915 800 BT 08 T88Y (8 a6 
. ;. arnindos The Committee, therefore, recommend that a propef ahd 

wide pubiicity of this scheme be made by the Department so 
that more and more fapmersimay optithisischéme. The Committee 
furtherrecommend that regular checking by the Forests Officers/ 
,o“fjflucdl%lfid_pde .made so,that actual, beneficiaries may\z'begbc.enefl.«tte\d1 
f.rrno‘m“mmhl,sfis)Cl').,e..m”‘e‘-gi,‘.g io एक pnpacl yd ot cerle oW एज एव 
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the,Department to progure;morelifunds <ffom> the?.Government 
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pop'ar 6६७. in future. LOMUEIAT DL Faosn 

The Committee also recommend that more research should 
be made in assessing the medicinal value of various plants and 
their cultivation should be increased in the coming years. 

WILD LIFE PRESERVATION 

27. During the course of oral examination, the Committee informed 
the Departmental representatives that large number of mon keys 816 
creating serious preblems to the people in the cities. Similarly the Nilgai’s 
and other wild animals are damaging the crops of farmers and this cell
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is not taking- any effective steps to-protect the people from. the. nuisance 
of monkeys- and 10. save the crops of farmers'ffom the Nilgai's ete. 
The departmental representatives informed the Committee that wild life 
preservation is a separate Department & due to- lack of staff & funds 
this Department is not functioning properly. . 

The Committee after hearing the Departmental representative 
recommend that either sufficient staff and suitable funds be 

aliotted to this Department or to merge this Department again 
with Forests Department for its effectively functioning in future. 
The Committee also recommend that a proper publicity about 

_ the activities of this Department 06 made for the information 
01 the general public and farmers of the State. 

WATER HARVESTING: DAMS 

28. During the course of spot study teur of Morni Pinjore Forests 
Division, the- Committee appreciate the scheme of construction of 
earthen dams. Under this scheme, the surplus water of the hilly 
watershed is stored behind the earthen dam-and the stored water 15 
provided 1o the agricultural fields through- underground pipe lines by 
gravity. The rainwater which wasgoing waste and devastating the 
area down below in farm.of-flood &-fury 15 being used for irrigation. 

The Committee after inspecting these’ dams observed. that the 
Department shouid construct more such type of dams in the next 
financial year 50 that more area be covered for irrigation by this 
scheme. 

- i FURNITURE WORKSHOP 

29. Durnng the course cof spot study tour, the Committee visited' the 
Furniture Workshop run by logging wing of Department atYamuna- 
nagar. The Committee 15 very much impressed after seeing the finished 
articles’ of furniture from the Eucolyptis, Shisam, Kikar etc. 
The Committee 15 of the view that such type. of furniture work- 
shop and soiar seasoning plants be set up in each Forest Division 
of the state so that furniture etc. can be made from "Eucolyptus, 
shisam, Kikar etc. on larger scale. The Committee strongly 
recommend 10 the Government that instructions may be issued 

.- to-all the Heads of .Departments for placing the orders for the 
supply of furniture in Government offices to the Forests Depart- 
ment in future. . © - 

\
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Summery of recommendations/observations of the Committee on Estimates 
. (1991-92) 

Sr  Pages Paragraphs Recommendations/Observations 
No. of the 

Report 

1 2 3 4 

1 1 5 The Committee take a serious view and recommend that 

- the Finance Department should 1ssue fresh nstructions 
to all the concerned departments 50 that such replies are 
sent 1n time 1n order to streamline the functioning of 
the Committee 

2, 7—9 12 (1) After scrutimizing the above information the Com- 
mittee recommend that the vacant posts be filled up 
immediately as the department 15 one of the ex- 
panding departments and has a wvital role to play 
in the economy of the State and with regard to the 
posts which are ॥ excess at present, the Chief 
Secretary may get the work of the department  as- 
sessed through the administrative reforms depart- 

ment to see about the necessity of such posts 
ES 

(1) The Commuttee further recommend that  department 
7. should take up the matter with the Government for 

the restoration of cut on the posts of forest guards 
keeping In view the nature of duties of these posts 

, in the department 

(1) The-Committee observed that the posts of Patwans 
15 very much esSential n the Department and there- 
fore recommend that department should take पान 
mediate steps for the special recruittment of Patwaris 
and _॥ the meantime the efforts be made 10 recruit 
the retired Patwars (0 complete the demarcation job 
of certain areas of the Morni Hills till the regular 
vacancies of Patwans are filled up by the Department. 
The action taken by the Department may be infor- 
med to the Committee. 

3 9—14 13 The Committee, after going through the complaints, 
pained to observe that most of the cases are  pending 
since 2 to 3 years. The Committee, therefore, recomm- 

end to the Government to finalize these cases at 

the earliest and the action taken ॥ the matter may be 
inttmated to the Committee 

4 14-—-15 14 The Commiitee took 8 very serious view for not sanct- 
ioning the schemes by the Government |) time on account 
of which the amount provided in the Budget for the 
purpose are spent at the fag end of the year indis- 
criminately Thus the amount spent 1n haste could 
not be utilised properly within the short period The 
Committee, therefore, recommend that the department 
should persue the matter with the Government vigorously 
at personal level and get the schemes sanctioned well 
॥ timé ॥ future 50 that the purpose ए the schemes for 
which these are meant could be achieved properly 
The Committes further recommend that the instructions
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Department supplied the copies of only thres reports 
1813 boenmiolsl bns worv zuponasz sasysubmiftednby)y $/Sh. S.K Dhar, dFS, 0.5. Batrak, IFS 
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The Committee,therefore, desire that the copies of 
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Committee at 13 
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through the list of encroachment cases the Committee 15 
of the view that in most of the cases, the land 15 en= 
croached with the connmivance of departmental officials, 
The 'Committee, therefore, strongly recommend, that a 
strict wvigllance be mantamned by the Department 50 
that no unauthorised encroachment of forest strips 
alongwith the National/State Highways हि. made In 
future. The Committee further recommend that sincere 
efforts be made by the Department to settle these cases at 
the earliest 

The Department further informed the Committee that the 
working plan in respect of Kurukshetra Distniét *and 
Morni Hills (Ambala District) are under  preparation and 
the working plan in respect of other Districts has not yet 
been started The Committee, after hearing the Depart- 
mental  Representatives, recommend that the working 
plans of remaining Districts be compleied without any 
further delay with a view to achieve maximum land 
utilisation under the working of forests in the State. 

The Committee observed that there 15 need to strengthen 
the Monitoring and Evaluation Cell with sufficient 

staff and funds so that all on-going schemes of the Depart- 
ment 1s properly and effectively checked by this Cell 
The Committee further desire that detalls of all these 
cases may also be supplied to the Commiitee for its 
information 

The Gommittee recommend that suitable steps be taken’ 
by the Department to ensure that in future the Annual 
Administrative Report of the Department should be 
published after the close of the financial year to which 
it relates 

(1) The Committee, therefore, recommend that special 
efforts be made by the Department to cover more 
and more .areas of community and Panchayat land 

under this scheme by raising plantation so that 
suffictent  number of fuel wood and fodder be 
made available to the [andless rural persons of 
the State The Committee also recommend that 
sufficient number of nurseries should be set up by 
the Department for supplying seedlings for the 
purpose of raising suitable varieties of trees on 
panchayat lands and private lands 

(1) The Committee 15 8150 of the view that wide publicity 
- be made about this scheme 50 that more area of 

Panchayat lands and of other institutional lands be 
taken for afforestation under this component 

(i) The Committee, on the requests of village : Panchayat, 
direct the Department (1) to hand over this 'area 
to the Panchayat and the process to replantation 

be started (2) a permanent nursery be raised In 
the said willage and (3) a permanent guard be 
posted in the wvillage to protect the crop from ilhcit 
felling and grazing etc 

(iv) The Committee, therefore, recommend that to make 
such plantation sucgessful more 1rngation facilities 
by installing deep boring tubewells be made n this
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area. There is need to Involvd the rural comm- 
unity पा this,programme by, constituting village level 
Committees. Publicity of forestry ~ activities be 
made from time to time in these areas to apprise the 
villagers .about the forests activittes and make them 
aware- of environment. 

« The' Committee 1s pained to observe _that the Department 
15 faled to supply the complete information as asked 
for by the Committee The Committee, therefore, re- 
commend that .. entire  nformation be supplied to the 
Committee ‘at the earliest . The Committee fufther fe- 
commend that proper checking /patrolling- 15 required 
by the Forests Guards to detect/check the illicit cutting 
of trees  Surprise raids should~ be made by the senior 
officers of the Department frequently to apprehend the 
mischievous eléments 

(1) The Committee observe that there 15 urgent need 
to preserve these- natural forests and this can only 
98 .achieved -by preventing the reolitrence fires, 
et felling, poaching,- grazing through proper, 
quick and reliable communication network. The 
range  Headquarters are not even connectétd to 
Divisional' .Office ~by telephone at present and it 
takas «considerable ~ time to communicate urgent 
messages ~from ' Forests Guard : to Forests Rangs 
Officer and Divisional Forest Officer. 

(॥) The Commuittee further observed that funds providad 
under this-head is very meagre to implement this 
scheme eéffectively. The  Committee, therefore, 
recommend that sufficient funds be earmarked for 
this scheme in future 50 that modern fire fighting 
equipments,. proper fencing and rodd system ‘in 
forests _.areas and facihty of wireless communication 
network be provided in all the District Headquarters 
of the State to protect the forest wealith from fire/ 
grazing /forest theft/poaching/illicit felling effectively 
tand quickly. 

(i) ‘Duting the course of oral evidence, the Committee 
observed that less plantation has been made along 
the railway lines in comparison with Roads and 
Canals by the Department. The Committee, there- 
fore, recommend that the Department should take up 
the matter with the Raillway Board and more re- 
sources be_used to raise the plantation along the 
Railway  tracks. 

(1) The Committee. also observed that the department 
should utilise the maximum funds properly by 
planting ‘the quick growing species along the 
10805, candls and railway lines 

(1) The Committee further recommend that the plantation 
along“the approach 10805, 85 well as neat the crossing 
of roads 98 raised at 8 distance to avoid accidents. 

(iv) The Committee also recommand that keeping in 
. visw the Agro-Climatic conditions, more and mors
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shady trees are needed to be planted along the 
National/State Highways 1n place of Eucalyptus, . 
Poplars etc 

(४) The Gommittee further recommend that survey should 
. be undertaken by the Department for giving as 

' much green coverage In citles, towns and 
हे industnialised areas as are possible to check the 

pollution 

31 26 (1) Buring the course of oral evidence, the Committee 
pointed out many Irregulanties In implementing 
this scheme. 10 certain cases the entwre profit [5 
earned by the forest officials, instead of giving to 
the poor wvillagers. The Committee further 
observed that ॥ most of the blocks this scheme is . 
not properly 1mplemented as the people are 

. ignorant about this scheme due to lack jof publicity 

(n) The Committee, therefore, recommend that a proper . 

and wide publicity of thissscheme be made by the 
Department so that more and more farmers may opt 
this scheme. The Committee further recommend 
that regular checking by the Forest Officers/officials 
be made so that actual beneficiaries may be bene- 
fitted from this scheme - - 

() The Commuttee also recommend that efforts be made 
. by the Department to procure more funds from the 

Government of India for raising of more nursenies for 
the next year plantation under this scheme 

(४) The Co\mmlrtee further recommend that Department 
should' stress more towards the diversification of 
species 50 that more trees of economic: value be 
planted instead of -Eucalyptus and Poplars etc in 
future 

(v) The Committee also recommend that more research 
should be made In assessing the medicinal value of 
various plants and ther cultivation should be in- 
creased in the coming ४४७85 

31-32 - 27 The Committee, after hearing the Departmental representa- 
tives, recommend that erther sufficient staff and suitable 
funds be allotted to this Department or to merge this Départ- 

ment again with Forests Department forits effectively functi- 
- oning n future The Comnuttee also recommend that a proper 

publicity about the activities of this Department be made 

. for the information of the general public and farmers of 
* the State * 

32 28 The Committee after inspecting these dams observed 
that the Department should construct more such type 
of dams 1n the next financial year so that more area be 
covered for irrigation by this scheme 

32 29 . The Committee 15 of the view that such type of furmiture 
workshop and solar sgasoning plants be set up था each 

. Forest Division of the State so that furniture etc. can be 
. . made from Eucalyptus , Shisham, Kikar etc. on larger 

scale The Committee strongly recommend to the Govern- 
. नि ment that instructions may be issued to all the Heads of 

Departments for placing the orders for the supply of 
furniture पा. Government offices to the Forests Department - 
पा future, 

' [
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Statement showing the outstanding recommenda'tlons of the Committee on Estimates 
relating ० the years 1984-85. 1935-86, 1986-87, 1987-88. 1988-89, 1989-90 

and 1990-91 

Sr. Page of Paragraphs Further Observation/Recommendation made by the Com- 
No. of the report mittee 

1 2 3 ‘ 4 

17th REPORT (1984-85) 

EXCISE AND TAXATION DEPARTMENT 
N ’ 

1 11 21 . The Commuttee 09516 that the decision as-and when taken 
by the Govarnment in the matter may be intimated to the 
ommittee. 

\/148th REPORT (1985-86) 

INDUSTRIES DEPARTMENT 
[ 

2, 6 14 -~ The Committee deswred that all vacant posts either ex- 
. cadre posts or promotional posts should be filled imme- 

. diately by relaxing the prescribed qualifications, 1f nece- 
. ssary, for the smooth working of the Department 

3 11—12 28 The Committee would like to know about the steps taken 
by the Government for revival of the sick units पा the State 

The Committee also desired to inspect the industries set 
up under these units In the State 

4, 12—13 29 - The Committee recommended that special attention be 
given by the Department towards industralisation of both 
Urban and Rural Areas of the State to face the burning pro- 
blem of unemploymsnt 11 that areas . 

The Committee also decided to Inspect the industries set 

up under Rural Industries Scheme as well as N.RI. in the 
State. 

18th REPORT (1 986-87) 

FOOD AND SUPPLIES DEPARTMENT 

- v 

5. 86—7 16 The Committee desired that upto-date information regar- 
ding the latest position of pending cases be sent to the 
Committee within a period of one week . The Committee 
8150 took objection 10 the use of the word ‘shortly’ written 
in the end of the reply and desired that in future instead 01 

. using such vague terms, specific period should 99 ment- 
1oned. - 

6 12 23 *  After persuing the above -information, the Committee ob- 
served that it appears that the raids are not being conducted 
properly as also the number of the 18105 are decreasing 
svery year. - 

The Commuttee, therefore, recommend tha't the Department 
should make strenuous efforts for the smooth running of the 
departniental activities and 8 report be submitted to the 
Committee withii &ix months of the presentation. 
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10 

11 

12 

13 

13 

13--15 

15 

17 

17—20 

20 

25 

26 

27 

31 

32 

33 

16 

The Committee therefore, recommend that the Central 
Government and the Reserve Bank may be requested to 
take Immediate steps था the matter by gwving concessional 
credit to the,owners of the fair price shops 50 that they 
could supply other items पा addition 10 the controlled items 
to the poor and downtrodden sections of our spciety 

The Committee observed that the criteria of, forfeiting of 
security be 1810 down, If not already done, and be intimated 
to the Committee The Committee also observed that 31 
complaints against the depot-holders are pending since 
1985-86 which means that action 15 not being contem- 
plated seriously 

The Committee, therefore, recommend that to check the 
re-occurance, regular checks be made by the field staff 
and thé pending complants be disposed off Immediately 
so that the erring depot-holders could be punished seve- 
rely for the iregularties and the department should also 
take steps to open new depots in place of the depots 
cancelled, if not opened 50 far. The Committee also feel 
that Department should increase the security deposit for 
various licences The Committee be also informed after 
doing the needful 

The Committee desired that 8 final report on the action 
taken against the defaulters may be intimated to the Com- 
mittee- 

The Committee, therefore, recommend that the whaolesale dealers 96 asked 10 maintain proper accounts and the same 
should be checked periodically by the District Food and 
Supplies Controller/Officer ‘by raiding their premises 

To minimise the adulteration, the Committee further re- 
commend that frequent raids be 8150 conducted on the petrol pumps so that the defaulters could be brought to 
book by instituting cases against them in the Courts The 
steps for opening of atleast one more laboratory be taken 
under mttmation t’o the Committes 

After persuing the above figures, the Committes observed 
that even one or twe thans of controlled cloth are 101 being allocated to every fair price shop The Commlttee, there- for , recommend that the department should take some effective steps in this dwrection, under Intimation to the 
Commuttee. ) 

* The Comnuttee observed that the suger is supplied to the Ratlon Card-Holders पा) the end of the month and, therefore, recommend that instructions be issued to the effect that sugar should be supplied by 10th of every month A copy 
of the Instructions so 55060 06 sent for the Information 
of the Committee ~ 

20th REPORT (1987-88) 

TOWN AND COUNTRY PLANNING DEPART MENT 
~ 

(1) The Committee desined that the final decision taken by the Department may be intimated १० the Com- 
mittes



14 

15. 

16 

18. 

19. 

20 

21. 

22. 

10 

10 

(1) The Comnuttee desired that the final decision- taken 
. by the Department may be intimated to the Com- 

mittee 

‘ 

19 The Committee desired that the information regarding deve- 
lopment work n the fouur villages namely Kaorak, Kharak 
Kala, Bichore and Pali and criteria for selection of villages 

नि may be <collected from Rural Development 8080 and the 
same he sent to the Committee 

24 The Commuttee desired that necessary instructions regar- 
ding making survey before acquisition of land of villages/ 
towns may be 1ssued; if not 1ssued earlier and a copy of the 
instructions 1ssued tn this behalf may be sent to the Com- 
mittee 

25 The Committee reiterates 1ts earlier recommendation and 
desired that the matter regarding fixation of price of plots 
may be exammned afresh and some policy may be framed . 
and the outcome of policy decision taken in this regard 
may 96 intimated to the Committee 

27 The Departmental representatives Informed the Committee 
that the Report of the Committee constituted for the pur- 
pose of assessng the actual requirement of staff was stiil 
awaited The Committee desred that a copy of the 
report may be sent to the Committee 

21st REPORT (1988-89) 

TOURISM DEPARTMENT 

13 The Committee desired that final outcome of the case be 

intimated td the Committee 

24 N The Committee decided to make an on-the spot inspection 
of various Tourist Complexes of the State, for seeking 
further information/latest progress 1n this regard 

22ND REPORT (1989-90) 

ANIMAL HUSBANDRY DEPARTMENT 

13 The Committee desired that tmmediate steps to fill up the 
vacant posts 96 taken and the progress made ॥ this regard 
be intimated to the Committee o 

14 The Committee desire that complete and self-contained 
08595, 85 per latest instructions of the Finance Department 
पा this regard, in respect of schemes of the Department for 
necessary sanctions be sent to the Finance Department In 

.time in order to avoid back references 

15 (8) The Committee desire that the farmers of the State be 
informed about the various good schemes of the De- 
partment through lterature in simple Hindi language 

and through Video Films; and . 

(b) The new schemes for the public may be published at 
the. earliest and the Committee may be informed 

. accordingly. -
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29 

30 

31 

32 

8 16 The Committes desire that one post of Assistant District 
Attorney may 96 got created at the earhest and steps be 
taken to dispose off the pending legal cases था the Courts. 

N 

8-9 17 The Committde reiferate its earlier recommendation that the 
Mobtle chnics be opened था all the districts of the State 

9--10 18 (1) The Committee raiterate 119. earller recommendation 
- and eniphasise further that sufficient funds be made 

avallable to the department by the Government for 
the production of various types of vaccines 

(1) The Committee desire that a list of schemes of the 
Department which stands submitted to the Finance 

. Department, be sent to the Committee. The exact 
date of submission of each scheme to the Finance 
Department may also be given In the list 

10—11 19 The Committee reiterate 11$ earlier recommendation re- 
garding constructton of Haryana vetermary vaccine building | 
for avéeiding increased cost of construction, 

11—12 21 The Committee desire that the Department may approach 
the Govérnment to lift the ban imposed on adhoc appoint- 
ment पा fespect of ४. D.A,, filling up of the post of V1 D.A. 
& recommend that sufficient quantity of medicines may 
also be made available in all the dispensaries 

12-13 22 The Committee desire that again 8 proper survey be made 
पा all the Districts of State to find out the high yielded 
milch animals, so that more animals can get the benefit 
under this scheme. . 

2 

The Committee desire that 8 sparate cell of the Department 
may be opencd to check/stop” the illegal exportation of 
milk yrelded animal outside the State . 

13—=14 23 The Committee desire that the Department may expedite 
the sanction of pending schemes already sent to the 

.Governmient at personal leve! 

15 24 The Committee reiterated its earlier recommendation and 
also directed the department to get the proposal expedited ™ 
from Administrative department/Finance Department at 

. the earliest 

15 25 The Commuttee desired that department shouid initiate 
necessary steps for the constfuction of the new buillding 
of the Veterinary Hospital, Gohana, immediatly and the 
Commuttee be Informed accordingly 

16 . 26 The seed 1$ not made available to the farmers ॥) time or 
on reasonable price and the middle men/distributing 
ageficy also earned their huge profit. The Committee, 
therefore, recommend that the department should distri- 

. bute the entire stock of fodder seed through its offices 
at each district Headquarter of the State and the price of 
the developed seéd be fixed at 8 nominal rate, so that 
the fodder seed be made available to the farmers at the 
sowing <deason है, a reasonable price without facing 
any difficulty by them .
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The Committee also recommend that some more land of 
the Government livestock farm lying unutilised be allotted 
to the seed Farm for producing more develop8d fodder 
seed The stéps taken in this behalf be intimated 10 the 
Committee, ? 

33.° 16--18 "27 The Committee, thetefole, recommend that at least ‘fivg: 
more Tubewells be installed so that.the more area of the 
farm be cultivated by providing irngation facilities 

It come to the notice of the Committee that the tubewells 
of the Farm are running by Diesel'Engine sets. The Com- 

B mittee 1s_of the opinion that the Diesel Engine 1s more 
<. expensive then Electricity The Committee therefore  re- 

commend that the necessary steps be takon for getting 
R Electrictity Connections for the tubewells Immediately 

The Committee observed during its spot Inspection 
. that the number of dally wages employees working 1n the 

Farm are more than that its requirement and with the 
result the amount sanctioned for the fodder/feed of the 
livestock of the Farm 15 being spent on the salary of these 
employees . 

The Committee took 8 serious view of this aspect and ~ 
recommend that a proper survey be conducted by the 
Director  himself If and the excess staff be retrenched at 
once, so that funds be utilised for maintaining the proper 
yield and breeds of Cattles at Government hivestack Farm, 
Hisar The steps taken पा this direction 96 intimated to 
the Committee | 2 

34 18 28 The Committee observed that a recommendations पा res- » ) pect of all Agricultural Farms, both Government and 
individual Farms, to the effect that these may be pulled 

, out from-the purview of Labour Act, be sent to the Go- 
vernment under ntimation 10 the Committee 

35 7 18 29 (1) The Committe , therefore, recommend that the suit- 
able 'funds especially for the purchase of ५४०01 be 
provided in future, so that the sheep breeders may 
sale ther entite stock of wool at these centres 
Instead of going to oth[er places 

(1) The Committee 8150 recommend to the Government 
that the Woollen Spinning Mill be set up at Loharu, 
so that it can meet the demand of the State as well 
as of the neighbouring States 

(पा) During the visit-to these Centres, 1t came 10 the notice , 
- of the Committee that due to.the absence of any - 

vehicle at the disposal of the Assistant Director, 
Sheep & Wool, Bhiwani, he 15 not ॥ a bositiori to 
check 8॥ these Centres propeily The Com”mlttee, 

4 recommend that a diesel jeep 06 provided 10 the 
Sheep & Wool Extensive Certre, Bhiwani, so that 
the proper extension services be provided to the Sheep 
Breeders in the State . 

36. 18—19 30 The Commuitte , therefore, recommend that the department 
should take up the necessary steps for setting up more 
hatcheries in the State to meet the Increasing demand 
of the people. 
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The Committes further observed that था the absence of marketing facilities of various praducts, the farmers could not get the remdnerative price of therr produce The Com- mittee therefore, recommend that department should formulate a scheme for the sale of these products near the yicimity of the Capital of the Country, so that the producers/farmers may get proper price of their products. 

The Commuttee, therefore, recommend that this scheme should remain continue in future on State expenses and a proposal for this Purpose be made in the 8th Five year Plan. The Committee may be informed accordingly. 

(1) The Committee recommend that Department should ensure that the medicipes of dailly use be made available at every dispensary of the State. 

(11) The Committes recommend that the residential ac- commodation 99 provided to all the Doctors/Staff working 1n the Hospitals, 50 that they may attend to their duties efficiently " and also be made available at the time of emergency, 

(m) The Committee, therefore, recommend that the N R.A. be also given to the Veterinary 'Surgeons on the patern of AM.O (Medical Doctors) 85 there is a great resentment amongst the Veterinary Surgeons in the State on this account 

(४) Therefore, In order to provide proper breeding faci- lities to the livestock, both cows & buffaloes, the Committee recommend that more Frozen semen Bank with a liquid Nitrogen plants be opened in the State. 

A ) The Committee further recommend that in order to give quantum jump to the mijk producion and to improve the gensetic potential of the Cattle stock the department should Import Semen of Improved, genetic value of European Bulls in the coming years. 

The Committee recommend that with a view to pro- vide specialised multi-disciplinary services for diag- nosis and treatment of animals, poly. ' chnics fully equipped  with the latest scientific  equipments be Set up at each district headquarter of the State during the 8th Flva year Plan, so that proper diagnosis & treatment be provided to the ailments of complicated nature 

(v ~—
 

(vi) The Committes recommend that the Senor Officer from the Headquarter shouid made surprise raids and checkings in the field regujarly to ensure that all the benefits which are provided under the above said programme 09 made available to the needy farmers in the State. 

(भा) The Committee recommend that suitable stepg be taken by the department to ensure that in future the Annual Administrative Report of the Department must
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The Committee recommend that the department 
should ensure that all the vacant posts may be filled 
up at the earliest and the Committee 96 informed. 

The Committee further recommends that those posts 
which are not required by the Depariment or Jying 
vacant since long be abolished forthwith or these 
posts may be converted and filled up at the earliest 
so that efficiency of the department may be improved 

It 1s imperative that a post of planning ‘Officer 09 
orecated पा the department to implement varlous ds- 
velopmental programmes. 

॥ 1s, therefore, imperative that a post of Establish- 
ment Officer be created in the department 

The Committee recommends that the literature pub-> 
lished by the department may be distributed to the 
Sarpanches, Headmasters and Anganwari Workers 
for the use of general public . 

The Committee recommend that Anganwadi Ceptres 
should be opened in all the districts of Haryana in a 
farr way so that all the poor families shoud avail 
this facilities. 

The Committee reiterate 15 earller recommendation 
that CDPOs, Supervisors and Agganwadi Workers 
be filled up immediately so that functioning of this 
scheme ॥1 all the blocks be improved 

The Committee recommend that surprise checkings 
should be made by the Senior Officers without mfor- 
ming field Officer concerned 

The Committee recommend that the items avallab_le 
with HAFED, the same be purchased from the said 
source direct 

The Commttee recommend that the item of food be 
improved after - going through the system adopted 
in other States 

The Committee observes that it will be better If this 
case 15 remnvestigated by an honest officer or any 
other Investigating Agency like 0.1 A. which can go 
deep Into the matter so that criminal and civil 
liability 15 fixed against he defaulting person 

The Committee further recommends that a post of 
Assistant District Attorney which 15 Ityng vacant at 
present be-filled up 1mmediately 80 that all the 
departmental enquiries/pending cases in the Courts 
ba disposed 0 without any further delay. Action 
taken. पा. the matter may be intmated to the Com- 
mittee 

है 
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17 . (1) The Commitice recommends that all the applications . for issuing the grants be forwarded by the District Social Welfare Qfficer with his Inspection Report so that grants be Issued by the department well In time 

(11) The Committee further recommends that the question of releasing grants i time may be reviewed In depth by the Government and 8 clear time Schedule be 1310 down to avoid hardShlp/dlfflCU|tleS of the Institution 

18 () The Commh;ee stress to the management of 80 Institution for blind, Ambala Cant:. that number of Inmates 09 increased by mobilising the communtty/ people of area to send thetr blind chidren to their Institutron, ) 

(i) The Committes further recommends that the rate of maintenance of bling children be fixed on a pattern similar 10 the Inmates of the Government Institute for the Blind, Panipat  The rates of maintenance for the nmates of the institution rup by the Voluntary organisations 85 well 85 by the Government in the Social Welfare Department should be on  uniform lines. 

() The Committee also recommends that grant-in-aid given to the Institutions be Increased and Instead of 15 being on matching basis (50-50), 90% be given by the State Government angd balance of 10% pe raised by the Institutions 

19 The Committes aiso recommends that -expenditure on food etc 0 the patients be met by the 50018! Welfare Depart- ment 800 the Society should approach the Health De- partment for releasing 8 grant for meeting the expendture on medicines. 

21 ThesCommittes observed that in order to create confidencs among the working women to use the Working Women Hostel it would be desirable to make necessary security arrangements by deploying * police personnel and, there- fore, the Committee expressed its concern that the department should take Immediate necessary steps पा this ~ Tregard. 

22 () The Committes was not satisfled with the rephes/ clarification given by the Child Welfare Officer, Shr LS Yadav and recommends to the Government that this Officer be shifted away from Jawahar 881 Bha wan,, Bhiwani, Immediately and 8 proper enquiry be - made about the affairs of this Bhawan. 

(1) The Committee further recommends that some new Jobs ornented trades may also be Introduced पा the Bhawan so that maximum benefits could be available to the rural girls of this area. 

(i) The Committee also recommends that some more ‘grants be released by the department for the proper - Mmaintenance/repair of this Bhawan and to restart the toy tramn -for the enjoyment of chlldren.. 

t
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(1) The Commitiee: recommends,that number of inmates * 
can be increased by doing proper publicity, keeping 
In view, the spactous building and 17 acres of land 
at the disposal of this Ashram. R 

(i) On a suggestion by the department, the Committee 
further recommends to the management of Bal 
Ashram, Bhiwam that a comprehensive scheme be 
sent to the department 985 to how much grant 15 

.required annually 85 per therr expenditure incurred N 
‘on the maintenance of children 1.9 on their boarding, | 
'lodging and on medicines, books etc. so that it can . 
be re-imbursed to them in total by the department. - 

(1) The Committee recommends that assistance of Dis- b 
trict Branth of Red Cross 96 takén for providing 
better clothing to the children. 

ही) The Committee 1s also of the view that the procedure 
for admission in Bal Gram, Rai 15 considered time B 
consuming and it 1s desired by the Commitfee that 
a Sub-Committee under the Charmanship of Deputy 
Commussioner _ Sonipat, be constituted” to expedite 
the process of admission of children. The Cém- 
mittee also decided that wide publicity be given for 
the admussion of children to this institution. 

(1) The Committee also .desire that a study of 5.0 5. 
children willage at Faridabad be carried out for run- 
ning this institution on similar-lines, . 

(४) The- Committee also observe that salary, of house 
mothers of this institution s very low. The Com- 
.mittee - therefore, recommends to the Government 
that matter regarding payment of emoluments 10 
house-mothers be reviewed Keeping in view the 

,noble service rendered by them 10 the inmates of this 
institution. . R 

(i) In order to meet the difficulties created by release 
of grant-in-aid by the Government of 10018 ' 8 the fag = 
end of the financial year, the Committea desire that 
the grant * earmarked for this scheme by the Social 
Welfare Department of the State be released in the 
month of September and January of each year for 
tiding over the short stay ‘Home, Fandabad.- 

हो) The Committee  recommends thate liberal grants ' 
should be sanctioned to such Organisations so that 
distressed women “and their children may be looked 
after properly ) . 

() The Committees apprectate this new scheme to be 
in't?_loduced by the department for providing Vocational 
Training ‘to the Girls residing outside the Mahila 
Ashram, Rohtak and recommends for its early exe- 
cution by the department. - 

(1) The Committee further recommends that keeping in 
view the modern spacious building of this Ashram, 
more inmates could be accommodated in this Home 
and for this a regular and wide publicity be made by 
the Department. 
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The Committee also desire that the prescribed apph- 

cation forms for admission to this Home be sent to 

all the M.L As of the State 50 that they may be able 10 

recommend the deserving candidates. 

After visiting the Kasturba Sewa Sadan, Faridabad, 
the Committee observed that bullding of the Centre 
15 in 8 very dilapidated condition and recommends 
to the Government that funds may be earmarked for 
the repair/construction of the building of this Centre 
during the next financial year 

The Committee further recommends that the problems 
of the improvement of children of such women re- 
quired to be tackled and the schemes under D R D A. 
be utilised for this purpose 

The Commuittee also recommends that working of 
similar Institutions run by other State Government 

be studies by the department for bringing about 

further 1mprovements or for providing additional 
faciities 1n our institutions by the State Government 

During the course of visit, the Inmates of Sadan 
informed the Committee that they are_ facing'the 
accommodation problem after being rehabilitated. 

Tha Committee recommends to the Government that 

department should take up the matter with the Hou- 

sing Board : of Fandabad Complex Administration for 
making a provision of reservation of EW S, houses 
for such destitutes so that they could lead a better 

life, 

After 9०009 through the wntten reply submitted by 
the Department, the Committee recommends that 
wide publicity agamst the evils of dowry through 

18010, TV and News papers be made by the depart-~ 

ment to create more awareness among the people 

The Committee further recommends that more grant- 
in-aid be released to such Voluntary Organisations 
which are busy n propageting the evils of dowry 
पा. the State 

The Committee recommends that efforts be made 

to increase the capacity of the Panjirt Plant, Gurgaon 

by putting double shift पा the plant 50 that Panjin 

be supplied to more blocks of 10८05 > 

The Committee recommends that the post of Manager 
of this Plant which 15 lying vacant’ at present may 
pe filled up with a suitable qualified person Imme- 

diately. . ‘ 

The Committee 1s also of the view that to check the 
production losses of this Plant, an expert Committes 
be Copstituted by the department, consisting of 
experts®from Industries Department. 

The Committee also recommends that effort be made 
to stary the production In Gharaunda Plant which 
has since long been transferred by the Education 
department to cater to the needs of remaining blocks 
of 10605. '
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(४) The Commiitee -recommends _that _the _department 
should formulate a policy to supply the ready to eat food to ICDS Centres on experimerital basis as 15 being done in,other States In future and submit a report to this,effect before the Committee for its . consideration : 

» 

The Committee recommends that the post of Research Officer and atso of Statistical Assistants 1) the depart- ment which are lying vacant shoud be filled up 85 soon as possible so that Research Centre should work more efficiently and effectively 

The Commuttee recommends that surtable steps be taken -by the Department to ensure that in future the Annual AdmlnistratlvevReport of the Department must be published after the close of the financial year to which 1t relates 

The Committee desire that the Department should for- mulate a policy to merge such schemes which are similar In nature 11 order to avoid duplicacy so that maximum benehits could be given to the beneficiaries 

(1) The Committee, after hearing the Department Rep- resentatives, suggest that 8 Proper survey be con- ducted throughout the: State 50 that eligible bene- ficiary . may not be deprived of this facility Further, a Block Level Committee be constituted to identify the beneficiaries and particular date be fixed through- out the State twice In 8 month to identify the bene- ficiaries at block level 50 that no inconvenience 15 caused to the.old persons on thts account 

(1) The Committee also desire that sincere efforts be made by the ‘Department to clear _the arrears and dis- bursement of the pension to all the beneficiaries upto 31-10-1990 पा the State without any further delay. 
() The Committee also recommends that the desirability of reducing the age hmit of 65 years may be con- sidered so that 8 large number of old peoplde who are otherwise elgible could get benefit from this .scheme 

(iv) The Committee also recommends that those eligible .beneficiaries who were left earlier and were “subse- quently mclu‘ded In the list of beneficiaries may be given arrears of pension and a complete audit of this scheme be conducted by an Audit party of "Accoun- tant General,, Haryana, to avoid miisappropriation of funds 

(1) The Committee recommends that a wide publicity of the scheme of giving petro! subsidy to eligible Han- dicapped persons in the State be made by the De- - Partment so that most deserving persons from rural areas of‘the State may 8150 avail this subsidy 

(1) The Committee also recommends that more funds be earmarked under ‘this scheme from the next financial year 1.e919891-92 



‘(1) The Committee recommends to the Government 

that more funds be released for the disbusement 

of pension to the physically handicapped persons/ 

widows and the payment of arrears upto 31-10-90 

be made to them without any further delay. 

(n) The Committee also recommends that a proper sur- 

vey be conducted by the Department so that deser- 

ving beneficiaries from the rural areas may not be 

deprived 10 avall this facihity of pension under this 

scheme N 

(m) The Committee also desire that pension to physi< 

cally handicapped and widows be disbursed along- 

with Old Age pension पा future 85 they are already 

great sufferers and distressed part of our society 

(४) The Committee further recommends that rate of 

penston 96 enhariced from Rs 75 to Rs 100 P M. 

per head on the pattern of Old Age penston keeping 

था. view the high cost of living standard these days 

(1) During the course of oral examination, the depart- 

mental representatives informed the Committee that 

the building meant for the Home for Aged & Infirms 

15 ॥ the possession of Deputy Commissioner, Re- 

wart The Committee recommends to the Govern- 

ment that some other suttable accommodation may 

be provided to the Deputy Commissioner, Rewari, 

so that the building of thus Home may be handed 

over to the Social Welfare Department for keeping 

the aged persons properly in the 5810 Home. 

(1) The Committee further recommends that an another 

Home may also be opened in the State 50 that more 

aged/infrm persons may be .,accommodated in the 

said Home 

(m) The Committee “also recommends that the depart- 

ment should formulate a policy to accommodate 

those aged/infirm persons in this Home, who can 

afford the expenses of boarding and lodging but 

they have been deserted by ther family members 

with a view to rehabilitate them so that these aged/ 

infirm -persons may feel 8 homely atmosphere during 

ther stay In such type of Homes on experimental 

basis as 15 being done 1n most of the developed 

Countries 

During on-the-spot study tour of the Committee, the 

Committee 1s not satisfied with the functioning of this 

Home A number of complaints against the Superin- 

tendent of this Home were brought to the notice of the 

Committee The Committee observes that children are 

not being mawntamned properly 10 this Home The food 

stuff for the inmates of this home was also not found 

upto the mark The Committee, therefore, recommends 

that the Superintendent of this Home be transferred 

immediately and an inquiry 96 held about the affars of 

tis Home under intimation to the Committee
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. (0 It has been ohserved that legislations are there only " papers ahd have not really been implemented and even most of the people are not aware of the existing lagislations, the new amendments and legis- lation  with regard to women. Hence strategies for creating awaraness need to be properly planned 16 compaign against the social evils through T.V. Radio, Newspapers and other m'a‘ss «Wedias  for prompting positive attitude towards women. 

The Committee recommends that sincere efforts be १ made by the Department to set up the Directorate for Women & Chid Development without any further delay so that the provisions of all the exis- ting laws like Anti-Dowry, Hindu Marriage Act, 
Special Marriage Act, Child Marriage Act, Equal 
Remuneration Act, Immoral Traffic (Prevention) Act, etc. etc could be implemented properly for the welfare of the women” in the State थे 

(n) The Committee further recommends ‘that atleast 8 posts of District Social Welfare Officers (Women) be filled up immediately so that the District Offices 
are set up and become operational from the next financial year, . 

(1) The Committee recommends  that the Accounts 
Section of the Department may be strengthened 
with sufficient staff so that interpal audit of the 
Department may be carried out regularly. ' 

(1) The Commuttee further recommends that to ensure 
whether 116 benefits of the schemes of the Depart- 
ment are being provided to the actual bencficiaries 
In the State, Investigating Agency be strengthened . 
and the department may ensure that each scheme of 
the department 1$ monitored regularly 

{m) The Committee also emphasised the need for effective monitoring  of rural development schemes to ensure - proper use of the funds earmarked for the purpose. 

23153—H.V.S —H.G P, Chd 
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